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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH : 

AT HYDERABAD. 

O.A. No. 1525/1993. 

Between : 

Ti Yellaiah. 	
... 	

Applicant, 

and 

Director of Postal Services, 
Oak Sadan, Abide, 
Hyderabad and another. 	... 	 I Respondents. 

I, U.S. Krishna Plurthy, s/o V. Satya4 aged 54 yrs, 

working as Asst, Director, C/a the Poetmaster-4neral, Hyd. 

Region, Hyderabad, R/o Hyderabad, do hereby so4mnly affirm 

and sincàrely state on oath as follows S 

1.. 	1 am a responsible officer, working a' Aest. Director—I 

in the 0/0 the PostmasteraGeneral, Hyd. Hegion,1 H'dersbad and 
I am rusty acquintea wnn trw racts or 16110 casu, 	am Eassuly 

this counter affidavit on behalf of the 2nd Respondent also, 

Ze 	 a nave raau bITIW %uIn 5 	 U}JJ UI bti 

original application, The various submiusions made in the O.A. 

n danickri aajp fhnqe that haun been snec:jfjcal].y admitted 
herein under. The applicant is put t+trict Prof of such 

avernments that have not been traversed bert unIer, 

------------------------------------

I to 5 being formal and descriptive need not bell replied. 

submitted that the applicant has been working ab a Postal Asst, 

w,e.f, 27.11,39. He belongs to ST community, The submission 
-------------------------------------- ----7; 

 

and without any adverse remarks is far from truth. He was 

penalised with the penalty of 'Censure' for lae attendence on 

reside at his place of working and for keeping the keys of the 



' I 

I 

V 
a 

main gate of the office with a class.IV official of the qUite. 

In respect of the avernments in para-6(ii), it is 

submitted that a charge sheet under Rule-16 of CCS (CCA) 

Rules, 1965 was issued to applicant by the SPOso Peddapally on 

18.203 for leaving the office earlier than theporscribed working 

hours on 4.12.92 and for attending the office late on 5.12.92. 

The applicant submitted his representation on 5.3.93.taking into 

consideration of the representation of the appelant the SPOs.. 

Peddapally awarded himwith the punishmeht of 'densure' vide 

his proceedings dt. iijbga. 

It is submitted that the DPC dum to be convened in 

	

n 	 -- - - 	

- 	 I 	- 

It was conjened for consideration of the officials eligible for 

promotion to the cadre ofç
ty TBOP for the period from 1,4.93 to 

31,3.94, Promotion to one eligible official belonging to ST 

community against the roster point No.17 had also to be 

considered by the DPC. It is not correc*o say that the 

applicant was the only eligible official for consideration to 
- 	 ------ r' 	 iwo ulILCaL5 flameiy, 

Sri 1. Yellaiah, the applicant herein and Sri 0. U*tm, 

who completed 10 years of service by 16.12.93 were elibile for 

consideration for promotionagainst roster point :!fto, 17, The 
- 	------------------ na uc jl' ~50.~93 and special 

report of the officials prepared upto the date of, conveying of 

the DPC. The applicant was proceeded against unhrRule-16 of 

4k a 

The official submitted his representation on 5.3.93. Taking 

into consideration of the official, the disciplinary authority 

awarded the nsnalt-v nP  

took into consideration Of the fact of awarding the punishment 

of !Censure' to applicant which was awarded before the date of 

conveying the DPC on 18.8.93, 

	

-- 	 usponent, 



I 

r 	\.) 

The avernments in para-6(v), it is td state that the 

GPC which met on 18.8.93 considered Sri T. YellIaiah Snot a fit 

person to be •prornotedtohigher grade when he 9as cometo adverse 

notice very recently and penalised for the same. It considered 

Sri 1. Yellaiah who also belonging to ST Community and recommended 

for promotion from 16.12.93 against roster point No. 171, on 

which date he would completi 10 years of servie. 

It is submitted that as per Govt. of India instructions 

No.10 below Rule-il of CCS (CCA) Rules, 1965 tte  statutory 

penalty of 'Censure' awarded to a Govt. servant after following 

prescribed procedure, will have its bearing onthe assessment, 

of his merit or suitability for promotion to higher posts. 

The avernments in paragraphs 6 to B being formal 

need not be replied. 	 1 

- 	In the: circumstances sated above this Hon'ble 

Tribunal may be pleased to dismiss the Oh with. cots as the 

application filled by the applicant is devoid 'f merits. 

rJJ 	.• 

RSSJflf &recto(11a 
0/.. The 	'fl rQ$f 4 Scvtce. 

Hvaa, b 	O$tThaster_Geneaa 
V £ R I F I C A T I tff'Ifl'sn, H1Ycie,abad.SOQQQ, 

I, U.S. Krishna Plirthy, S/O V. Satyá'm, aged 54 yrs, 

working- as.Asst. Director, 0/a the PE, Hyd. 	gion, Hydorabad 

do hereby verify that the contents of para's 1 to 3 are true 

to my -knàwledge and paras 4 to 8 believed to bB -true on the 

legal advise and that I have :not surpreased anp  material  facts. 

Hyderabad,. Deponent. 

Dt,
• 	 a 

bydelabad Pgion HydJ(abad.500031 

Ass!thnt Director of Pon 
0/., The Postm''-- 	neal, 

Hydeiabaa Region, y 	aoad-500 001 



IN THE CENTRAL ADMINISTRATIVE 
TMBUNAL I HYDERSAD BENcH : 

AT HYDERABAD. 

O.R. No, 1525/93. 

Between $ 

T. Yeflajah. 	0.0 

and 

Director-of Postal 
Services, Oak Sadan, 
Abids, Hyderabad 
and another.-

r
, 

 

A pplicant. 

espondents. 

Ckt 

-- -••_;- 
#• Sad, 	 '• 

-: 	 - 	

- 

.1 	 -• 	 • 	 • 




